IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

DATE OF CORDER : 06-11-1997,
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Between (=

S.R.D.S.Raju

+++ Applicant
aAnd

1. The Addl.Director, :
Missile Systems & Quality
Assurance, DRDL, Kanchanbagh,
Hyderabad.
2. The Director General,
Aeronauticasl Quality Assurance (AQA),
'*H*' Block,New Delhi - 11, :
3% The Commandant,
Ceollege of Defence Management,
Seclinderabad - 500010,
4, The Secretary,
M/e Defernce,
New Delhic '

cee Resppndents
Coqnsel for the Applicant s Shri J.V.Lakshmana Rao

Counsel for the Respondents:  Shri V.Vinod Kumar, CGSC

CORAM:
THE HON'*BLE SHRI R.RANGARAJAN : MEMBER (&)
THE HCN'BLE SHRI B.S.JAI PARAMESHWAR t MEMBER (J)

(0fder per Hon'ble Shri R.Rangarajan, Member (A) ).
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(Order per Hen'ble Shri R.Rangarajan, Member () )

- - - - ‘

Heard Sri J.V.Lakshmana Rae for the applicant and

V.Vinok Kumar for the respcndents.

Sri

2, This CA is called for today in view of the letter [dt.5-11-97

filed by Sri V.Vined Kumar, standing counsel fér the

iRespondents.

3. This OA is filed to.call for the: recerds and direct the res-

& |

pendents to abSOEé,the applicant as Stencgrapher Gr.II and fix his

seniofity assigning a preoper positien by including h%s name in the

lisE

seniorit%\Prepared'by the respendents,

4, It is now stated thst applicant has been taken as permanent

Steno Gr.II and will be a&ssigned/allotted the seniority ef
Gr.II with effect from the date of joining the organisatiqg
_ ' |

frcm 1-€-93, The letter bearing Neo,5116/DGAQA/ADMIN=IIT &

has been prodﬁced téday-for preving the above 53ld stateme

letter is taken ¢en recerd. In view of the decisien of the
dents, the OA has become infructuous, Hence the CA is dis

as hayirg become infructueus, No cests.

}Téfgfﬁﬁ?bijﬁ~;;;;;;;\J (R. RANGARAJAN)

ember (J) Member (&)
LA |
> iteas 6th_November, 1997 |
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Dictated in Open Ceourt,
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to 26""5-97

nt. This

respon-

missed
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